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JUDGEMENT (oaaL )

(DEL IVE D BY HON'BLE sHRI J.P. SHAMA, MEMBE R {(J)

The applicant, Shri Rup Chand has fileq this application

assailing his non aopointment on Comp assionate ground pe cause
of the death of his father, Shri Dalip Singh Yadav in January,

1977. The dpplicant, as Stated, was  born in 1969 and was
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minor at the time of the death of his father ang the mother

,‘ of the applicant having predeccased the father, It is also
. L
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evident from the record that the.«brother of the aplicant,

Shri vikram was given some dgpointment in October, 1933

comiensurate with his educational qualifications, but that

brother of the aoplicant did not join, The Pplicant &y 1oached
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LM, Bikaner for his own apointment kmm that the earlier
eomp assionate dppointment given to his brother because of his
less educational qualifications was not befitﬁing the tradition

of the zpplicant's family. The gpplicant, ther=fore, passed the

igh School Examination ang then desired thst inste sd of his o
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brother, he pe given the compassionate dppointment,

2. The resvondents opposed the Pplication on the ground
that the fequest for wmpassionate agpointment ig hopelessly
delaye: and is stale. Further gne of the brothers of the

dpplicant had alpe ady been given an offer of appo intment
in October, 1983 and the work on which he was to be kept
“aS only of the mamteﬂancn of the carrdage and wagones in

the carriage and wagons department.

3. At this stage, the learncgd counsel for the aolicant

reterred to the authority annexed with the application

of Angoori Devi & ANr. Vs. Union of Indig {(0A 2080/89)

decided by the Principal Bench on 4.1.199), Aoplicant No .2,

4, shri v.p, Sharma, l=arneg Counsal for the aplicant,

therefors, argued that since the e spoadents denied having
received any reprasentation or application from the gplicant
for compassionate Ppointmeat, so 4 dirsction be issyed to
the respondents to consider the request of the applicant in
that light. The l2 amed counse] for the I=spondents, howew r,
maintains that the present offer of appointment was given to

the brother, vikram and he did not join. The lsarmned counsel

for the gplicant reiteratss the stand that since that post
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was of 3afaiwala, the traditions of the family compelled the
brother of the gplicant not to perfom that job, though

there was no specific refusal from his gide.

5.  In view of the above, the present spplication is disposed

of with the dire ctiﬁn that the agpplicant shall make a
representation to the respondents to consider his casé for
comp assionate app.ointment in the light of the decided
authority within a‘ period of six months from the date the
representation is received by the respondents from the

aplicant. The gpplication is disposed of accordingly.
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(J.P. SHARMA)
MEMBER (J)
25.05.1992

Costs easy.
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